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6. Respectfully following the above decision of the Hon'ble Court, once a Settlement

Deed is on record wherein the Debtor has agreed to make the impugned payment

of 135 lakhs, it is hereby decided to allow the Petitioner to withdraw the petition.

Side-by-side it is hereby dlrected to the Respondent to make the payment of the

professional charges of the IRP as already decided in clause (b) of the Setflement

Deed that within two days of signing of the Consent Terms, the Respondent shall

pay the fees, cost and expenses of IRP appointed by NCLT.

7. Finally it is also directed that the dlrections given vide order dated 05b July, 2017

shall seize to operate henceforth from the date of this order.

,II.K. SHRAWAT
Datt | 24.07,2017 Member (ludicial)
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